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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

EXECUTION APPLICATION NO. 24 OF 2023 
IN 

ORIGINAL APPLICATION NO. 44 OF 2022 

SAKET GIRLS P.G. COLLEGE   APPLICANT 

 VERSUS  

STATE OF UTTAR PRADESH & 

ORS 

 RESPONDENTS 

STATUS REPORT ON BEHALF OF THE EXECUTIVE OFFICER, 

NAGAR PALIKA PARISHAD, BELHA, PRATAPGARH 

MOST RESPECTFULLY SHOWETH:  

1. This affidavit is filed in compliance with the Hon’ble NGT’s Order 

dated 01.07.2022. As directed, we acknowledge the Joint 

Committee (constituted vide order 15.02.2022) and its 

recommendations. The Tribunal’s order extracts the Committee’s 

findings and advice, which have been noted and acted upon. In 

particular, the Committee recommended immediate interim 

measures such as pumping accumulated wastewater from the 

College area into the nearby Bhuliyapur drain (where bioremediation 

is in place), and coordinating with the State Urban Development 

Department to secure budget and plan a long-term sewage-

treatment solution for the proposed drain. The Nagar Palika 

Parishad implemented these recommendations: suction pumps 

were operated to transfer water to the bio-remediated Bhuliyapur 

wetland (until the drain was constructed), and the College and other 
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stakeholders were kept informed. A formal request for additional 

funding (approximately ₹ 2.96 crore) for the remaining 1.2 km drain 

was submitted to the Secretary, Urban Development, U.P. (via the 

District Magistrate) on 12.05.2022, in line with the Committee’s 

advice. 

2. The Parishad has worked with an extremely limited budget. As the 

Committee noted, a full drain (approx. 1.2 km) was estimated to 

cost about ₹ 2.96 crore—far beyond the Parishad’s capacity 

(historically capped at ₹ 20–25 lakh). Despite this, the Parishad 

mobilised State funds, and the works were carried out within that 

constraint. Under the approved plan, about 1,288 metres of the 

required drain have now been laid (as verified by the District 

Magistrate’s inspection) to relieve the low-lying area around the 

College. Additional budget was arranged from the State Government 

and this portion of drain construction completed as directed by the 

Tribunal’s order. This achievement is notable given the initial budget 

shortfall. 

3. Any delay in execution was due to factors beyond the Parishad’s 

control, not willful non-compliance. The existing drain was originally 

built by the Gram Sabha and only came under municipal jurisdiction 

in December 2020. Shortly thereafter, administrative re-

organisation and local elections (2021) affected sanctioning of 

works. These circumstances were fully explained in earlier affidavits. 

The Parishad respectfully submits that these unavoidable delays 

should not be construed as deliberate disobedience; at all times the 

Municipality remained committed to the Tribunal’s directions and 

took prompt action once approvals and funds were secured. 
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4. It bears emphasis that the ultimate disposal or treatment of sewage 

is the responsibility of U.P. Jal Nigam (the State sewerage 

authority), not the local Municipality. Indeed, the Tribunal itself 

directed the Executive Engineer, U.P. Jal Nigam (Pratapgarh) 

alongside the Nagar Palika to complete the sewerage system and 

STP at Belha. This underscores that installing or operating an STP 

or directing flow into wetlands lies outside the Parishad’s 

jurisdiction. The Municipal Council’s role is confined to collection of 

local sewage up to its drain network; treatment and final discharge 

rest with Jal Nigam or other State agencies. Thus, any issues 

concerning the wetlands or 8.96 MLD STP are matters for Jal Nigam 

and the State authorities, not for the Parishad to resolve unilaterally. 

5. The Hon’ble Tribunal has itself recognised that neither budgetary 

shortfall nor inter-agency division can justify non-compliance. As 

recorded, “Budget is not our concern —the environment protection 

being the absolute liability of the State.” Remedial action—

completion of the drain and prevention of water-logging—was to be 

taken under the supervision of the District Magistrate and the 

Municipal Council. The Municipality has acted fully within its legal 

and practical limits: carrying out the drain work within available 

means, following the District Magistrate’s directions, and 

coordinating with higher authorities for remaining measures. The 

Parishad thus reiterates that it has not shirked any duty. 

6. In concrete terms, the following steps have been completed: 

a) Pump-based discharge: Continuous pumping of 

waterlogged sewage was being done from the College area to 
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the STP under the jurisdiction of Nagar Plaika Parishad for 

scientific disposal till the drain was not  

b) Constructed-wetland connection: A subsurface vertical-

flow constructed-wetland system has been developed 

downstream of the Bhuliyapur drain to biologically treat 

incoming sewage. 

c) Drain completion: 1.288 km of the drain within municipal 

jurisdiction has been constructed and connected, covering 

critical low-lying stretches. These works align with the 

Tribunal’s mandate and have been verified by municipal 

engineers and acknowledged by the Sub-Divisional 

Magistrate. 

7. As a result, the primary environmental goals ordered by this 

Tribunal have been substantially achieved. The incomplete open 

drain at the College site now connects to the main sewer network; 

water-logging has been significantly reduced through pumping 

interventions; and untreated sewage no longer stagnates on the 

surface but is conveyed to the bio-remediation wetland (and 

ultimately to the sewer) for treatment. The Parishad reiterates its 

commitment that no untreated effluent will enter the Sai River. 

Accordingly, the intent of the Tribunal’s orders has been fulfilled to 

the fullest extent possible. 

8. That the answering respondent has duly complied with the specific 

directions contained in paragraph 8 of the Hon’ble Tribunal’s 

Judgment dated 01.07.2022, which, inter alia, states as follows: 
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“On due consideration of the issue, we find it 

difficult to accept the stand that the College is 

required to take CTE/CTO or to install STP. 

Remedial action needs to be taken to complete 

the drain and to prevent and control water-

logging by the District Magistrate, Pratapgarh 

and the Municipal Council, Pratapgarh. The 

Applicant College or other stakeholders may 

also be associated in the process. Budget is not 

our concern which is to be dealt with by the 

concerned authorities, environment protection 

being an absolute liability of the State.” 

 

That, as per the above directions, the Hon’ble Tribunal specifically 

directed the answering respondent and the District Magistrate, 

Pratapgarh to ensure that waterlogging does not occur and that the 

concerned drain is duly completed and connected to the sewage 

treatment system.  

In strict compliance thereof, and under the supervision of the 

District Magistrate, Pratapgarh, the said drain was completed and 

connected to the Bhuliyapur Wetland for the purpose of treatment 

of sewage water. The Uttar Pradesh Jal Nigam, being the competent 

technical authority possessing the requisite scientific and 

engineering expertise in sewage and wastewater management, was 

entrusted with the execution and technical supervision of the work. 

It is respectfully submitted that the answering respondent had 

specifically sought clarification from the U.P. Jal Nigam as to why 
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the drain was being connected to the wetland instead of the existing 

Sewage Treatment Plant (STP). In response, the Jal Nigam 

submitted its detailed report justifying the said decision on technical 

and feasibility grounds, stating that the design, funding, discharge 

management, and treatment testing were undertaken and approved 

by the State Government through the Secretary, Urban 

Development Department, under the overall supervision of the 

District Magistrate, Pratapgarh. 

It is further submitted that the said system has been 

constructed, commissioned, and is currently being operated and 

maintained by the U.P. Jal Nigam on a trial and run basis, and has 

not yet been formally handed over to the answering respondent. 

The treatment of sewage water is presently being carried out 

effectively at the Bhuliyapur Wetland. Once the system becomes 

fully operational and successful upon completion of the trial phase, 

it shall be formally handed over to the answering respondent, after 

which the responsibility of its day-to-day operation and maintenance 

shall vest with the answering respondent. True copies of the 

designs, photos, test reports and the communication from 

the Jal Nigam substantiating the above are annexed 

herewith and collectively marked as Annexure P/1. 

9. That, in conclusion, it is respectfully submitted that all practicable 

steps required of the Nagar Palika Parishad, Belha, Pratapgarh have 

been duly completed in strict adherence to the directions of the 

Hon’ble Tribunal. The recommendations of the Joint Committee 

have been fully implemented; the drain measuring 1.288 km has 

been completed with the support of State funding, and interim 
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arrangements such as pumping of wastewater to bioremediated 

drains continue to function effectively. Any delay that occurred was 

purely due to lawful administrative procedures and not due to 

negligence or inaction on the part of the answering respondent. 

Wherever matters involved the U.P. Jal Nigam or other technical 

agencies, particularly with regard to the final connection of the drain 

to the STP, the Nagar Palika Parishad has diligently coordinated as 

per directions and under the supervision of the District Magistrate, 

Pratapgarh. As observed by the Hon’ble Tribunal, financial or 

jurisdictional constraints cannot be pleaded as an excuse for 

environmental protection; the answering respondent has acted 

responsibly within the limits of its jurisdiction and resources. 

Therefore, in compliance with paragraphs 8 and 9 of the Hon’ble 

Tribunal’s judgment dated 01.07.2022, and through the collective 

efforts of the District Administration, Jal Nigam, and the answering 

respondent, the environmental objectives and directions of the 

Hon’ble Tribunal stand substantially complied with, and it is humbly 

prayed that the matter may kindly be disposed of accordingly. 

Through 
Date:-08/11/2025   

                                                                          
Place: New Delhi 

PRIYANKA SWAMI  
Advocate 

Counsel for Nagar Palika Parishad, belha, Pratapgarh 
F-13, Jangpura, New Delhi 110014 

E-mail:advpriyankaswami@gmail.com 
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